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Setting up of v.ﬂydto-electric Plants
in Arwunachal Pradesh.

430. SHRI O..P. TYAGI: Will the
Minister of ENERGY be pleased to
state:

(a) whether Arunachal Government
have submitted schemes for setting up
hydro-electric plants in the State for
generation of electricity;

(b) whether Gentral Government have
not yet accorded their. approval ‘to these
schemes;

(c) if so, the reasons therefor; and

(d) whether Government propose to
give their approvel.at.an carly date ?

THE, MEYISTER OF ENERGY (SHRI
-P. RAMACHANDRAN): (a) Yes, Sir.

(b) to (d). The micro-hydel scheme
proposals sent to the Central Electricity
“Authority -by -the .Azunachal . Pradesh
Adm:metlfaﬁon have: been éxamined and
: clardiieptions ~gpnsidared inccasary baye
been requestéd for by the Central. Electri-
c?u (th'ffom ’;:c Adrfinistratin.

€ Are. AW e _-proposals cayld
be procesed arfher 6n—grecpe:t of ¥he
required clarifigations.

Grant of pension to freedom fighters
s Balasors: distadet.

g1. SHRI JENA BAIRACT : Will the
Mmlstet of HOME AFFAIRS be pleased
to state:

{a) how many in the district
of Balasore, Orissa are getting freedom -
fighters pension from: the Qentre;

(b) the number of persons whose pen-
sion has been suspended and on what
grounds and -

(c) the number of applications still’
to be-disposed of by the Centre. and since -
how long they have been pending with
the Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)

356.

(b) Pension in ten cases of Balasore
District, Orissa, has been suspended on
the basis of reports that it had been
obtained by furnishing false documentary
evidence, and in two cases on the basis
of reports that the annual income of the
beneficiaries exceeded the prescribed
limit.

(c) No application is pending initia]
scrutiny with the Central Government.
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